Contractors Plant & Machinery Insurance


Annexure 1: Wordings for Add-ons for Contractors Plant and Machinery Insurance
1. Unnamed Locations 

It is hereby understood and agreed that, subject otherwise to the terms, exclusions, provisions and conditions contained in the Policy or endorsed thereon, and subject to the Insured having paid the agreed additional premium, the Policy extends to cover the property insured while at fixed locations not included in the location(s) specified in the Schedule .Coverage under this extension shall not apply to property contained within any vehicle or other conveyance, or property while in transit.

For the purpose of this cover, a maximum of ten such properties could be covered within prescribed territorial limit to unnamed locations located at a distance of not more than 20 kms from the fixed location. 

The indemnity provided herein shall be subject to the limit of indemnity and deductible as specified below

Limit of indemnity:

Deductible:
2. Waiver of Depreciation
It is hereby understood and agreed that,  subject otherwise to the terms, exclusions, provisions and conditions contained in the Policy or endorsed thereon, and subject to the Insured having paid the agreed additional premium, in cases where an insured item is totally destroyed , the Policy extends to cover the cost incurred by the Insured for replacing or reinstating property of the same kind or type but not superior to or more extensive than the property insured when new as on the date of loss including costs for ordinary freight, erection and customs duties if any, provided such expenses have been included in the sum insured.  No deduction shall be made for depreciation in respect of parts replaced. The Company will also pay any normal charges for dismantling of the machinery destroyed but the salvage shall be taken into account.

The indemnity provided herein shall be subject to the limit of indemnity and deductible as specified below

Limit of indemnity

Deductible 
3. Multiple Insured’s Clause including Non – Vitiation Clause Version 1
It is herby understood and agreed that, subject otherwise to the terms, exclusions, provisions and conditions contained in the Policy or endorsed thereon,

1. if the Insured described in the Schedule comprises more than one insured party, each operating as a separate and distinct entity then the cover hereunder shall apply in the same manner and to the same extent as if individual policies had been issued to each insured party provided that the total liability of the Company to all of the insured parties collectively shall not exceed the sums insured and limits of indemnity including any inner limits set by memorandum or endorsements stated in the Policy.

2. any payment or payments by the Company to any one or more such insured parties shall reduce pro-tanto the Company’s liability to all such insured parties arising from anyone event giving rise to a claim under this Policy and in aggregate.

3. the insured parties will at all times preserve and enforce the various contractual agreements entered into by the insured parties and the remedies of such parties under such contractual agreements in the event of any loss or damage.

4. the Company shall be entitled to avoid liability to or (as may be appropriate) claim damages from any of the insured parties in circumstances of fraud, misrepresentation, non-disclosure or breach of any warranty or condition of this Policy each referred to in this clause as a Vitiating Act.

5. Vitiating Act committed by one insured party shall not prejudice the right to indemnity of any other insured party who has an insurable interest and who has not committed a Vitiating Act. 

6. The Company hereby agrees to waive all rights of subrogation that they may have or acquire against any insured party except where the rights of subrogation or recourse are acquired in consequence or otherwise following a Vitiating Act in which circumstances the Company  may enforce such rights notwithstanding the continuing or former status of the vitiating party as an Insured.

7. The lenders to the project shall not be entitled to any indemnity under this policy for or arising from loss or damage in respect of which the Company by reason of a Vitiating Act is no longer liable to indemnify any one or more other insured party.
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